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CINEMATOGRAPH (SECOND
AMENDMENT) BILL—contd.

MR. DEPUTY-SPEAKER: We re-
sume discussion on the Cinemato-
graph (Second Amendment) Bill
which was adjourned in the last Ses-
sion,

Mr. N. K. Sanghi to continue his
speech, He 1s not here,

M, P. & Mavalankar.

SHRI P G MAVALANKAR (Ah-
medabad)  Mr Deputy-Speaker, Sir,
1 am sorry that this Bill has had to
wait unti] this Session for considera-
tion and final passing But 1 am glal
that 1t gives me now an opportunity

to gpeak briefly on some of the provi-
s10N115

This House will 1ecall the debate,
mteresting and instructive as i1t was,
on the various provisions of this Bill
Many hon membure expressed themr
views on subjects ranging from cen-
soiship and the duties and functions
of the Board of Censorship tu what
kind of problems are faced by the film
producers and so on. I frel that the
yob of censorship 1s, of course, impor=
tant 1n any decent and civiliseu so-
ciety, but it 15 very difficult in any
such democratic and free society to
determine where exactly the Board
of Censorship should stop and let the
public taste and pubhic opmnion play
a daminant role over the Board of
Censarship. After all, the Censorship
Board is there to determine that cer-
tain things are good for public taste
and certain things are not good for
public taste. But it you, in that an-
xiety and enthusiasm, let this Cen-
sorship Board do somethings which
ought to be governed by public opi-
nion snd public taste and public edu-
cation, then, T am afreld the Board
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of Censorship will have much vaster
powers and there will be areas where-
in the Censorship Board's intervention
would be rightly and legitimately
termed as interference. Therefore, 1
feel that many ymportant and delicate

uestions and issues arise out of the
?unctumml of the Censorship Board
and I hope the Minister with his usual
skill and enlhightenment and under-
standing of thv problems and issues
involved, will see to it that both in
tetms of the enactment of the Parha-
ment and 1n terms of rules and regu-
lations and conventions which are
much more mportant—than the first
two, conventions and traditions—good
films are exhibited in this country and
good films are produced which s
much more important, and the func-
tioning of the Censorship Board is
arranged in such a way that although
1t 1¢ bound to keep good, rather rea-
sonable, restraints on the production
and exhibition of various films, in
doing sa. the individual citizen's free-
doms and fundamental righls are in
no way jeopardised. So, this diffe-
rence or distinetion between liberty
and licence iz always very thin. One
can always take the argumeni that
one 1s for liberty and one can go on
extending that argument and stretch
it to the logical and which may per-
haps result into some sort of a licence.

MR DEPUTY-SPEAKER: Now. it 18
not oniy that this dividing line Is thin,
1t has hecome blurred altogether.

SHHI P. G MAVALANKAR: I thuink
it 1s very important that we do mamn-
tain this distinction between liberty
and hcence and 1 remember it was the
great poet Milton who in his epic poem
‘Paradise Lost’ also said—T think I am
almost right in quoting his couple of
lines He was talking aboul the people
at large.

“Licence they mean when thev
cry liberty.”

So. after sll one can really degenerate
into a sort of a licentious position in
the matter of freedom and funda-
mental rights.



Cinematograph
(2nd Amdt.) Bill
[Shri P. G. Mavalankar)

‘All the same, 1 do believe that the
function of the Censorship Board is
very delicate, responsible and as I said,
although it must put reasonable rést-
raints on these matters, it should not
do anything whereby the liberties and
the fundamental rights of the citizens
of this Republic will be curtailed.

The functions of the Censorship
Board, to an extent, are negative, It
ig asking the people not to see certain
things and prevents them from seeing
certain things, it is asserting that
cerlain things are not good for public
taste. I realise these negative func-
itons are not always popular or palat-
able to some, sometimes even to many.
Nonetheless, these functions they do
perform. But I do feel that the Board
will not be concerned merely with the
negative functions and certainly when
the Film Censorship Board ig being dis-
russed, we shall be able to assert in
our debates on the functioning of the
Board, that these responsibilities and
challenges of the new times, the
modern times are being realised,
accepted and implemented by the
Members who belong to the Board of
Censors. There is what is called a
generation gan all the time, In fact.
the generation gap is there from the
times of Socrates onwards. It
is5 not sometring which is new
to wus today. But since the
¢vd  of the Second World
War in 18045, we see tremendous
strides recorded and registered in
science and technology. and the
warld has become so vast, go guick is
the pace, ideas move so fast, fashions
move so fast and fashions die also
so fast, new fashions come in rapidly
and so also tastes change very fast'
Therefore, what you considered good
or bad yesterday may not be consi-
dered good or bad today. Therefore,
in a sense, the Censor Board's job is
Aificult because the people who sit
on the Board of Censors, as they are
experienced and seasoned people, may
he having ideas which have become
out of date, if not out of tune with
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the dccepted ideas of public morality
of the day.

Therefore, what I was telling is
that the Censorship Board will have
to face these challenges and responsi-
bilities with greater awareness,

We have also come to a stage in
our country and the world, and our
country is not to be excluded in this
matier particularly, and that s, where
permissive socicty has also been @&
matter of not only discussion but is
a matter for experience. Parents,
professors and teachers, leaders and
social workers and even party politi-
cians wherever they go, especially
when they are confronted with the
youth, they find quite often this phe-
nomenon. One of the important rea-
sons for this confrontation is that
there is a different approach to what
can be called permissive and what
cannot be tolerated as permissive and
permissible.

MR. DEPUTY-SPEAKER:
that is passing out.

Even

SHRI P. G. MAVALANKAR: 1
feel that if we live as we do in the
modern times, there is this permis-
sive society where all our ideas about
novels, short stories, films and all
kind: of human exercises, cultural
exercises, and intellectual exercises
undergo a radical change. Of course,
I do not like in the name of decency
and morality to do anything which
would thwart the legitimate aspira-
tions of younger generations, younger
minds.

Aout youth and films, a lot has
bern said; there are films which can
be seen by adults only and there are
films meant for universal exhibition.
Where it is a case of films which are
meant for adults only, we find per-
sons who are not adults, are also go-
ing there to see those films. That
because there is a certain lacuna
the gemersl film which they try
get by going to such films. What I
feel is that we should be a

§25r
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more free in our understanding of
our youth, more liberal in this regard.
Some persong seem to think in this
hght, ‘when we were young we did
not do like this, therefore you should
not dn like this’ ‘you should do this’
ete. | think there 13 o certain cle-
ment of jeulousy also in this respect.
There 15 a sort of dichotomy between
what the younger generation gets now
and whal the older people got when
they were young and this creates a
soft of jealousy, if | may say so.
Thereture, what I feel is that our
youth must be cnabled—not permit-
ted—to view the films which they like
barring of course some of the basie
limitations because the impact of the

films on the young minds is tremen-
dous,

SHRI R. R. SHARMA (Banda):
What are those basic limitations?

SHRI P. G. MAVALANKAR: Basic
limitations are thuse hmutations which
will stop us from destroymng our basic
principles, our basic values, and in
domesti parlance, these gre called
Satyam_, Shuram, Sundaram. [ do not
want 1o enter ntv an grgument
biecau ¢ my tume is shorl. My esteem-
ed friend, the hon. Mumuster, Shri
Gujra!, is knowledgeable and he
knows how filtny have a tre-
mendous 1mpact  on young minds.
People n  the country who
gre Ly and large illiterate
get trvinendous impact through the
media of films and tclevision. I want
to ask lum: Have we really made any
effuit servusly to enquire in regard to
the edi.cational planming of the tele-
vision programmes?

MR. DEPUTY-SPEAKER: | wonder
whether that comes within the scope
of this Bl

SHR!] P. G MAVALANKAR: Sur,
it 1g only as an illustration that I
refer to thus.

MR, DEPUTY-SPEAKER: There
are some limitations.
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SHRI P. G. MAVALANKAR: I
only wanted to convey that this
aspect cannot be jgnored. Creativity,
art and imuginativity are the things
which must never be curhed by any-
tinng which the Board of Censors do.
Civibty, decency and integrity must
never be allowed to be passed over.
Films and televition have a special
value and significance that must be
never lust sight of. These are the
points which I wanted to express.
Thank you.
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verda iy & 1 gwrt aYfaw wfa-
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“No right thinking person would
consider the picture to be inartistic
or below taste and, as such, would
not defame her”
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SHRI N. TOMBI SINGH (laner
Manipur)* I support thig Ml 1
fully support what my hon. friend
Shri Rudra Pratap Singh has gaid.
This Bill 15 very comprehensive and
claborate, and as such the amendment
cannot be considered to be in any
Way @ casual gpproach. This indi-
cates the serious thinking on the part
of the Government of India
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The hon. Minister has jntroduced
certain measures to introduce new
committees and also to restructure
certain commitlees for proper cen-
soring of the fllms, The guertion is
whether more restructing of the
committees or the introduction of new
commttces wil]l be sufficient or not.
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My hon. fnend Piof. Mavalankar
has very rightly referred to public
tustess, Now, we are 1n » very
svilgus dilemma. We have to re-
examine where we stand so far as the
film ndustry 1s concerned. It 1s
very good that we are aware of it,
and the Government have shown
their awareness of the problem. The
film industry has been leit to itself
for a number of decade< Over the
decades, it has developed into a tradi-
tion of its own. It looks as if o hybrid
taste which 18 neither Indian not
foreign, and sometimes a very bitter
and hostile taste i1s imposed or us
It muy look as if WP alL  uncon-
cerned Those of us who have
ieached muddle age or those who
have become adults may look verv
unconcerned about, hut it concerns
our own children What we see in
the films concerns vur own children
The generation gop is being refiected
In our own society and i ouUr own
families. Naturally, the question be-
comes a very rclevant one before we
consider any measure for amendment
of the main Act.

While welcoming the measurcs
taken, I would like to suggest u
few very salient measures which
require the serwus attemtion of
the Government. [ think it 13 time
that Government re-examune the
desirability of declaring a national
policy on fllm industry. The gquers-
tion has been asked whether wr
woulg like to nationalise the industry
1 would submit that this cannot be
considered In isolation. We have to
consider the need for nationalisation
of the industry in relation to the social
demand, the preservation of certain
values and the need for introducing
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new standards in our films. When
we compare our films with foreign

films, I do not know what percentage
of the standard that we see in the
fereign countries is reflecteg in the
few films that have access to our thea-
tres., Only a small percentage of
foreign films are being shown in
India, but then from these few films
that we get, it is not merelly the mo-
ral aspect, not merely the taste, but
it is also the technical perfection of
the films displaying the standard of
the scientific and technological deve-
lopments in different countries that
have to be taken into account.

15 hrs.

When we talk of censorship, natural-
ly we are conscious of our orthodexy.
We have been orthodox in many
ways. It is right that we should be
orthodox. Only by orthodoxy, we
preserve our tastes and values, but
there is a limit to orthodoxy. Along
with the need for preservation of our
values and tastes, we have to see that
censorship must be directed to see or
emphasise the aspect of scientific per-
fection.

MR. DEPUTY-SPEAKER: Who
will direct?

SHRI N. TOMBI SINGH: Govern-
ment. I am urging them through
you and Parliament.

MR. DEPUTY-SPEAKER: The Bill
proposes to give Government very
limited powers, only to revise in res-
pect of sovereignty, integrity, public
morality and things like that. What
direction?

SHRI N. TOMBI SINGH: With due
respect to your views....

MR. DEPUTY-SPEAKER: 1 am
mentioning the aspect of the Bill, not
my views.

SHRI N. TOMBI SINGH: This co-
vers widely and comprehensively cer-
tain aspects. While Government would
like to restructure certain committees
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which aims at inducting certain whole-
time incumbents in the censorship
commiltees so that they will maintain
a sort of continuity in the examination
of iilms, the question is whether we
should allow the present trend to go
on. As I have said earlier, the film
incdustry being in the private sector
they require to fun the industry? Qur
themselves and they have developed
a tradition of their own thereby giving
rise to a number of problems on the
side of production and distribution.
These problems mingling together have
just confounded our generation and it
is time we gave serious thought to it.
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There ig one aspect, of the produ-
cers versus censors who always appear
hostile an cruel. The producers have
to see the commercial aspect, the box
office aspect. Thig is very true but
who are who run to the box offices
and contribute the necessary money
they require to run the industry? Our
own children who are set against us.
So when a film is produced and cen-
sored, how can we separate the two,
namely the industry and ourselves?
In this view the question of nationaliz-
ing the film industry has 6 be re-
examined. I would, therefore, sug-
gest that if Government cannot with
the existing machinery protect the
tastes and introduce further develop-
ment in the film industry to suit the
development of the younger genera-
tion we have to examine the question
of nationalising films. A committee
should examine the gap that exists
between what is on the stage and jhat
we find in reality in our society. Per-
haps a random survey will tell us.
From what we have heard of the ex-
perience of other countries, I feel that
there is not as much difference or gap
in those countries as we find in our
country between our films and our
real life. Why is it sc? This gap has
to be narrowed down and in order to
do so perhaps the Government will
require control of the industry inten-
sively and extensively and perhaps
nationalisation should, sooner or later
be done. T invite the attention of the
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Government to thig aspect of the mat-
ter.

MR, DEPUTY-SPEAKER; The muJre
and more I listen to the speeches, the
mure and more confused I become my-

self!

giris):  Mr, Deputy Speaker Sir, 1
rise 10 say a few words on the Cinema-
tugraph (Second Amendment) Bill on
behalt of my party, the Dravida Mun-
netra Kazagam.

Sir. in this mtroductory speech Shmn
1. K. Gujral, the Minister of Informa-
tion ang Broadcasting stated that on
the basis of recommendations contaln-
¢l in the Khosla Commttee which
was constituted to examine the work-
ing of the film censorship law hc has
viume forward with this Bill. Thg Bill
sceks to revise essentially the set-up
of the Central Board of film Censcrs,
Besideg the Khosia Commuttee. the
hon. Memberg belonging to the Ruling
Party. while participating in the dis-
cussion on this Bill during the lasl
svssion stated unequivocally that the
performance of the Board of film cen-
rors so far had been appallingly dis-
mal, The hon. Minister of Information
and Broadcasting in his reply o the
debate will no doubt say that the
(“entral Board of Censors which would
be set up under this Bill would defini-
tely prove more effective in its func-
tioning. But T am sceptical about it
I am of the view that this legislative
measure is nohing more than pulting
old wine in a new hottle.

You will agree with me when 1 suy
that the Central Board of Censorg has
so far been the refuge for the reliring
ICS and IAS Officers. One may not
tuke any exceptian if the political lead-
ers and the bureaucratg and entrusted
with the responsibility of administering
the country But, the cullure, mora-
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lity ideals of decent life etc., from
basic element of goclal life, An indi-
vidual is more concerned about it than
a political institution or a governmen-
tal organisation,

ponsibility. The society can exert
greater authority on these things than
the Government. It is inextricable to
me how an Officer who has dealt with
sdministrative mattery throughout his
iudp:;e::n w: 2.:&:- S .
over connectey with
morality and culture and that too after
his retirement. 1 have no hestitation
in saving that the appointment of these
people as the guardians of culture
and morality will be leading both cul-
ture and morality to an unfathomable
grave. [ pleag with the hon. Minister
that this responsibility should not be
entrusted to retirad ICS or IAS
officers in the new Board
Sumuarly, I would also like o gay
that the censorship of films should not
also be in the hands of the Central
Guvernment [ would gubstantiate my
argument with cogent reasons. India
1s « land of variegated cuiture. The
people of vur country have so many
different languages as their mother-
tongue. Is it possible for the Chair-
man of the Central Censor Board to
censor a film in Tamul language, with-
out knowing that language? The hon.
Minister might counter this by saying

340
the

Malayalam film by this kind of ad hoc .
arrangement. The basic point to be

borne in mind, besides the question of
language is that Tamil culture is diff-
erent from Bengal culture or
culture. What is mntauo in Bengal
may not bhe acceptable to the people
of Tamil Nadu. That is why our Chief

?

" The oril_'ﬁ'_u;l speech was delivered

in Tamil
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Minister, Dr. Kalaignar Karunanidhi,
hag been emphasiging the need for
handing over the responsibility of film
censorship to the State Government.
The Censorship Board set up at the
State level alone will be able to do
justice fo a film of that State. Just
because the Chief Minister of a State
ruleg by he Dravida Munnetra Kazha-
gam demands this, it should not be
intermidately misconstrued as the de-
mand for State autonomy. It is only
the Tamil Nady Film Censor Board
which can do justice to a Tamil Film
and similarly the Film Censor Boards
of other Btates for the films of those
concerned States. We do not object if
there is a Central Pilm Censor Board
for Hindi films,

I shoulg say that the Central Film
Censor Board doeg not in any way help
the Allms in regional languages. A
Tamil Film is exhibited in the Capital
only on Sunday mornings. Tamil films
are not shown in the theatres of the
Capita! in regular shows. One has to
rush to see a Tamil film early on a
Sunday moming. Likewise, the Ben-
gali films of word-renowned Director,
Satyajit Ray are shown very rearely
in the Capital For that matter, this
is the fate of all regional language
films in the Capital

SHRI M. RAM GOPAL REDDY (Ni-
zamahad): You can see them in Vig-
yan Bhavan.

SHRI J. MEHTA GOWDER: Once
a year in Vigysn Bhavan, yes My
peoint is that the Certificate of the
Central Film Censor Board doeg not
in any way help the reglonal langua-
ge filmg in other centres excepting

those in the Stafe. When this
is the gituation, a State Film
Censor Board can as well do

this job and there is no need
for a Central Film Censor Board so
as regional language flims are concern-
ed.

Unless the Government ot India
constructs a chaln of art theatres all
over the country, the regional language
have no facflity of being screened all
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over the country. That is why ow
Chief Minister, Dr. Kalaignar Karuna-
nidhi, has been demanding that the
censorship of films should be the res-
ponsibility of the State Government.
I am sure that the hon. Minister will
concede that there is sound argument
in his demand.

I will also refer to a proviso in
m Clause 11(c) which reads:

Provided further that nothing in
this sub-section shall require the
Central Government to disclose any
fact which it considers to be against
public interest to disclose.

Sir, this means blanket power in the
hands of the Central Government.
The Central Film Censor Board can a
film without attributing any reason
whatsoever. Similarly, the phrases
like public order or decency or mora-
lity are beyond the confines of ade-
quate explanation. This clearly prov-
es my point that the Central Govern-
ment want to concentrate all powers
in their hands. My party Government
in Tamil Nadu objects to this kind of
unreasonable powers being concentrat-
ed in the hands of the Central Gov-
ermment. I hope that you will not
treat this ag an unienable argument.

It is not that only the Members of
Opposition have referred to the inefi-
cient functioning of the Central Board
of Censors. The ruling party members
have vehemently criticised the func-
tioning of the Central Film
Censor Board. In the light of
views expressed by the Mem-
bers belonging to all sides of the
House, [ appeal to the hon. Minister
that he should take back this Bill and
hand over the responsaibility of cen-
soring films to the State Governments.

With these words I conclude my
speech

st ono vravere Ttywt (Frars-
wrz) : Tovemw off, WY erofiw dw W
nE ¥ ofr wré & qwow o o fafrly
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# 77 7 & g & fog o7 #1 wwrt
T § wfs g agy o T
)1 W W A9g ¥ W A% WM WY
& & Gudfog &1 w1 IvF a@ ¥ 74
WA ¥ qE W qgE wwST @ A
wife Zrqcdy 0t 51 o1 99 ¥ fam-
=i T wh v v oA
I W 6 A 1 g e
;N @ e 1 6 FA-miwfTGe T &7
TaT AT @ g .. (WawW). 6
qaEE § |

at o wp wg § 5 % arfaa-
TE § AT § W &z dmw §
g @ SR ¥ agr ago & foew
SYEg T & A1 7§ AT ¥ AT I
@ IT &1 o e A 9y
¥z @ ¢ f& mfew @ amq amn
ifaw foesT & Jr9 T=RT 77 g
A ¥ AT | A AT w7 TN
AT T § AE W AFA | A ¥ 77 ¥R
@ § s wa a@r # 0% e
At 7 faerar T it 01T & AFa
& o @er & e ot @ ) e of
g W @t @ e awr w1 owrsh
TR A« AKAT | NGO 4T
ey a1 F= qWE Fgr varEr
foert aeht § fom) a7 et @ Ot
& o & AW #1 JAeAAiNT & 9w
frg ar @ wAar fronrd s &
fv g & w7 ¥ ferg a8 @Y fea
o T § afe vt s @gE
zor B TS A faaw 2w A
qTE A A g § T & s WY
% ¥ v WY T W & O e
7 aw & fao fom ¥ & o ww w7
AR FT 0%, q¢ fEwr @ F o
7 v e 1 o & e g7 Ay T
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® ¢ fr garft fwer awaai & oY
qEET ST @0 § IE { AT qvagd
wae foet & g § 1 wwiey e
1 guTvAT TgF AEK § 1 wroww
@it = 9T fiw frew ) fo
st & fF 57 R ghw & fam aw
v =g |

7 37 w7 5 fad foer a9
¥ @iz & 7 afw T ¥ gy 5w A
fere #1 ot Taem wfen 1 fere @
ot @t 2 3wwT R § oft g
ar e g1 A 2w g foew faw
TR 1 Fr ) ew A feew ara avew
AT st § o AT e oA T R
foew oA & W §WT A% § a8 w0
wer ¢ f foew wedl 78 Rt v
aga Awn@ g e § (9w
7z w=ut fomw @ & wfaw ot 7
T &\ wafaw Tovar & dvefug &
g7 dre ot aifer arfy fee
g 791 & ag fome T & gF
AT AWAA TR A G

aft ar g 8 e gard o gedt
fomr aoeft & & agy arft gud 3w o
wTe g ar W R ) 5 T e
¥ WRWA g AN PHTIT AERA
g @ 1 ar & Wl wgwa &
qeT WAl § 5 7 fe o gk 2w &
31 T ¢ o oA e
o1 g @ § TN W I e g
v e k7

wwar #72t 1 fawrfon € @
wui ot § | 7k fefar o ot cairomr
oW & & 1 qw qrft § fe alt oft tw
frr v st w @ g
# 37 & gy wEm 5 off @ wv
@ 3™ ¥ TH T AT A w wife
gar#t weam & faere § o grefoer
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& ot fasus &1 wge o foest & o
@wcnw, wre fefar oft §
zaft wgwagr aww fadeir
forr Twar wgr § | @law 7 =
gard weit feest ¥ qucfon gt
wifge afew qge & wA aedt foe
#t ot arcfar gt wfgg 1 AT
étiif-m‘iitfwis'ﬁtm
gart T ¥ fewr adfr wigy WX
qier gadr teew a1 foardt wifeg o
T AET RO ot agr # foe w1 oo
aacwy fear ar W & 3w & ¢
w1 A¢ g |

_:-“'- - -

vl‘lru"fmm-m:h aat
ATANT qW A8 39 & fao 370 &1 f§2
qaTg 2Mm g

SHRI GIRIDHAR GOMANGO (Ko
raput): Mr. Deputy-Speaker, Sir, 1
nse to support the Bl which 15 be-
torg the *luuse The hon. members
who participated in this debate have
given thelr opimon. Now 1 would

like to gve some suggestions tu the
Minister.

The Estimales Commillee last year
iook up this malter and submitied a
report ahout film cemsorship Theie
are some 1ecommendations which an
very essential for the Government 1o
act on immediately.

There is the question about wvulga-
nity and vilence in films, which 1s good
and which 1s bad. One author has
said that nothing (s good or bad but
thinking makes it so. We say that
this is good and that is bad. There
are two kinds of films which make
impact on our sociely and life the
slory fllms and the documentaries:
one is imaginative and other is rea-
lity; a Alm Is based on a story or novel
which is only an imagination, and a
documentary tells ug the day-to-dayr
affairs of the Government and what
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is happening in the country. It 1is sad
that there i1s no reality in films. But
the puint 1s this. Though it 1s 1mag:-
nalive, when we see the reality of lite
. a film and compare and see, we
think that the film 15 bad or good.
The next question is whether the film
15 ol edurative value to the masses.
Thig 15 a media of mass communica-
tion. 7The question for the Govern-
ment tv consmder is that they should
produce more and more documenta-
rivs by which Government can have
quality control on films.

246

Tnere ure producers on the one side
wng Government on the other side.
The producers say that, unlesg they
proauce films with vulganity and vio-
wnee, they will not be a success in the
vox ullive and they cannot earn money.
They said that the Government should
check this vulgarly and violence and
this contruveisy was golng ou A
uwinber of committees were appointed
but due to the Government not lahag
.mmediate steps the vulgany and vio-
letsce n wur films continue. Under this
BuUl the Board will he reconstiluted
and 11 will have six wholeime Mem-
Lers including the Chairman. Here 1
want to draw your attention to the
recommendations of the Eslimates
Commitee of Lok Sabha (1973-74), f8th
Report which gays:

*The Committec would, howeier,
urge the Government that while ap-
pointing members fo the new Board
of Film Censorg angd Appellate Tri-
bunals they should ensure that only
persons with proven integrity and
knowledge of this industry are in-
cluded  The Committee would also
like that proper representation ghould
be given to the film industry also
on these bodies”

There were so many reports. There
is that famous Khosla Committee re-
port. So, whle amending this law,
unless we give some powers fto this
Board, the undesirable things cannot
be checked.
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[Shri Ginidhar Gomango]

Now the question is: after thus Bull
1s passed, whether the Government
will have an effective control.

Now, one of the objectives 1s lp con-
fer on the Central Governmaeat a Lmi-
ted revimonal junsdiction even in res
pect of orders passed in appeals. Such
jurisdiction can be exercised only in
the interests of certain specified over-
riding considerations, namely the so-
vereignty ang integrity of India, secu-
nity of the State, friendly relations
with foreign States and public order.
decency or moralty. It should be
‘and and not ‘or' While sovereignty
ang integrity are emsential, decency and
moralily are also equally essential

Lastly, a word about the moral ques-
tion One cannot definie what mora-
lity 1s As I said earber, nothung 1s
bad or good but thinking makes it

50 ...

MR DEPUTY-SPEAKER. You are
vet to experience that

SHRI GIRIDHAR GOMANGO
Lastly 1 support this Bill because even
though we are passing it after a year
of itg introduction, I hope it will help
in curbing violemce and vulgarity in
our films

at HoMTrwe (wwam)
Irem oY, g% A wafwa anrag
famr gaw® wrw oAt g % s gEw A
=T §Tar § T AW R §8 g
Y 27 wmga § Fod Sav gt wa)
wgreT eqry 29 | wgl A% foEnr a7
aarer § gz anma fa faed 1952
¥ wfafqgw ®1 awmug 774 ¥ fFy
ST T %1 1952 7 wiw AF fred
24 w3 fam Yk & fopmi1 &7 Ay
nt & wawe g ag oF frevi €Y am
? oo 9 fosy st § arome ®
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3 foel & way  fowz dwd )
fard ¥t av% s fear om &
fasw ax feast et wrger armlY §
WY & fgorw & wgrll; e womerc
= fas wreteeT wrfe wY forar omar § 4

Y e & oaR At e &
ax ¥ quet rw o ¥ wfiey o,
wre o &t oY aY v e age
¥ omT | wifE aw AW ATt R
forery fimr gro®a # 30 & 37 9%
mhrie worr Tt wt v aw o
wra o o) ot & 1 w9 L3 9@
i foadt wreeT €fodr & an
a2 foedt frmg o ¥few fr oY
AFr QUIw ¥ wre ¥ g femmY ar
arw &0 A & 97 qre Y g wrfira
w3 foekr g feile gy £ o
ITHY A wTeAT g & | §F d&Y
wt fomt %1 2ar § 91T 7 wEgE w7 g
fF gy weyfr awr aven &) gfe
% frary drg A & 1 wwoAY gAR
qgt Lo ate (F7XWF) MG YT
T 9T 7 o Ate AW TR R W@ oY
ok 2o dto q frar srdaY agrav
uv & arar foar agw Wi g3 ow iz
w7 I femy ¥ 249 ot w7 =@
T %7 a%a § e ger gk aav
T OANTT TRAT | AR §§ &
nw qu o} ferar & foriy qure fear @ fie
e dqle 97 20 &1  qEH ¥ AV
fo=ar %) feargr smg arfe gart st
! g% N & A% f¥ 20 wvw R
wa wg Qe Y W g ¥ p A F
€t foey amt @ 7w SR
7e1 wfta fow ST #1 ar | wwE
7t fomif & foy faars o awd
L4

16 38 hrs,
[SHRT JAGANNATHRAO in the Chair.]
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ot ow feem wrf B-—qor A
arwsw  ww oY k1 o 0w wed
e § wte oy gfer & dea v ¥
agrl foem £ 1 dfew on am @)
qr aft fesy wrf A—dgwrm
AT A ek ¥ ww Fx wawr fs
a7 wrea fosw W gAY foog g w@)
gy afer aw 8 dar ar fewge
IWET qTaT | AW WX qoy arx § QR
@ I ww o foay e
Wt WA W W), fawgw Ay
W W ) & o g fr dar AW N
58 wwafoat § dfewr 34 & gy o
daT A %) qrer wax gHrar wifgw |
&9 §Av ani i 4% & g wifga
0 fesgears & vy gu fazrr g, Foeret
ferma &Y aepfr oY avoar %
IrAET B 1 qw AEY Arn wfaw fw
wre frsdr wrée no oWe Aty T Y
I8 T T | wra ew wew i fare o
urfo Qo nWo ¥ ferutd Fmwrgraw &
s yfra s aen @y fag vy
R4 ¥ Uk 7 urfe Ao NWe W1
Ay emt ¥ ferg foqr amT A1, 7
uTfe Uo 0o aTA WY I WY dag
2, ¥ W1 Y 7w & T gwwE W
AT R ) RETATAY wTH REW AN ®
g A% go qu) et v & fagr &
Q& amt s Stfaw foer w1 77 Ty ot
A g1 At fesqr w) 12 v, 39 €Y
arifet, dwite w1 zawr afefede
& 1 avm wawt W sfery grm—
utw &) fesnt w1 gard AYwara waw
utx syfear qv aga s wwY g
w k.. .

it o o wrar (TAY) ;e A
) ferlr Y 3w we ot W@ Ty
w 7|
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ot o dgrwe qX Ay ol
Y Y §, I ofe g ¥ asw
™ A A v Ay qwx

§ QF JIET XA WA
ny wsar dfgar, fagra dfwa)
aewr famdl 3w AWz ww @
QY AT ZATERTQ A PAT AT IHAOE
feem 24T i Iust Y@ w7 o g
frar, 5% 99T W) gaATg F @
grm 1 TEE AT i gy afyar & ant
77 QI FTA TAT AT WY TAE T KT
TFT KT IAK AIA TAA HIRI AT |
A7 Q[ AT | IAT AT A(T AT T
20 1 UF BT WRET IAT, | A WL 9
AT .0 I LT FH L §T 7407
? IR we fe prag oe AT
Q17 Wa7 SAET AT &1 4% A1 FF ATATR
g1 WQA | IT WF IT NG | A7
ndy ||y # fam® s w3 gwel
o8 WEr v W gn k1 &%
% ¥ g8r 1 WA s fe
77 foew 3w & gmar ar wiw ol iz
FE %W W QN | W& 99 avA
fe qmgmr 2 o1 4 7 wrr AN s
o7 fe= weal g1 a1 w1 I aesr
ANTT I TT G WA T N A
@7 weor qAm fear § ) AxTan
T isgrrsTa §
/Y7 3a% oz fow @ | waT Ay wgAr
®1 719 T T aw a7 I wgA o wrarf o
fhen &% w=aar 7 ¥ | wTwd g
o ¢ fx aw foew o omit & AT W@
aaT art & qw W g & feg sl
g1 aw W wg dW wan § oA
Frafar gam fesamaT @ et gat qa
fasmm § 1 o wgar & e IawT wral
&1 q%arT g 0 & oY ww foew wr
TG AL W@ R
AT ¥ sy g s f Ak 9
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o frsfmwsrar § sreR ARy
wesr o7 Y g fr od fY Far ayd
FIAT O A H W A 2 aw Y
fos a¢ 7 wwT AT gET Ay W
famat ®y frdez 7@t far s \FaT
8 uw #r 21 g% fay o7 ¥4 3917
X1 ARTT WEAA BT 1 AT QAT T A
7yt f& grit ® A feew frm &
T

oA S1YAAT a7 w7 f e ww
d51 wifed, vwz7 7y aer 2 fr 7
At &ay anfed | & arewT T AT
7 fr 7 ww &1 7Y frmran a9t o 2,
fas q7 &t &7 & et 3, vweT 3
faz| o¥w ¥ faamr 2 1 &3 ofrr Y oz
frm o 2 o W 57 ¥ Az =
¥ 37§ &g frz o v frpema W
7= fror vy & 1 v T 9T T AvfEa
o & w7 w7 & fo 78T foer oA
41, a7 % et 7ve arz & ) Fee faa
=1 fr=f1 #1 3797 T P A7 a1,
it fem vt o7 fer vl o7 )
afer v w=5-1 =% ATTIAT 67 D
TR W wrefer £ v d wrw AT
Freraw fgaaT 2 qir S A fr I
A arfonr A gy wrlt dalr vl
7 T TraTE Afr w5 WA g oot A A
7 77 w7 ur wm P qzfenr w7
# duy fwmy 2 w7 v w9 wAT
far A gt fosa 7 w7 o fadan
WIE T AN fr T 70
a7 Oy frar ¥ g e oy mefaa
TTEAT R | FA W A T § T
¥ § I ¥ & fd wr oy faet 0
™ oty feft &1 15 w10 @ 1T e
2 afew gu mezv ot e i A § far
3 10-15 = v feeew 70 w0
T o gty wo e fear by 245
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# 917 ¥ viwHe w Ay § W qger
are | wvg =vd ¥ e A o W
ot ot wavy T AfEd | T "o
THT AY OF TR & WA | Ty Ay
O owT A | 0y R dad are
¥t ofre gyar anfy et &, SR At et
2. fo2 Tt freelt & 1wt vy fee
Toeft ey e # | T Awred ' g AWy
frrar v &) grr o8 wad B X
M wrar sy fed W T e
et & a7 ged & #F AT FY WY )
T AT Ay SareT A AR 0 FY e
% fw & @z rer dar TRz 1 A Framd
& | fom A7y &7 mwET 7w oA A
feary agx o @ 7t Ay A T ot Ty
71 1 & s fr fred ot P g
2 TRE WTT IR %7 % | €W
oW &7 e 7 A e X e
T 7 AL A AF 2 Afew v 7 W=y
T &1 JEAT 2 1 W ATE U1 T AT
AT AT 29T FT AT BT HATAT R

arra w22 WY o g A
¢ 1 a7 oy gt & foamr wEw
AP & | TR TWAT 99T S TN
Ffeafy for § 1 24 79§ 07 wAT
qEet are gvRt A ¥ o & A g
fs foer sw=fY M oY TeY B e g
o F7 ATT nps NN BT AVY 20

7 =1 & A0 & ¢F fa #r =avey
FOUME |

ot vw vy wwt (avE)  qwafy
TETT, WAt wR W 7 97 faw w1 mafeqn
w1 swq wrgAr afafr €t 7
3g™™ frm p 1 TW AT ST qEAT
1wy T A F T oA

wo Avay & Famr & ) e ofvey Wt
7 g ¥ At 7 e w aE ¥ g
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FE T A8 ZT AFAT 2 | AT OF 57
T A 20 FAT T OArsAW ¥ oA
At v 7w F=1 FTIfrEE aoefaT
FEriyE, ATy o7 wrEAifEE
AT ATA T 677 TATTTT Z ) IAL
wforeT ¥ g0 et A@av g ) SR
7 frer oz it & 91 PEE
T & FAET W FA A1 FAC
 onarar € foEEeT W sEm g
7% TTEACE 7 541 SHIT T AT,
FEET A AT 3797 gar g 7
7& Siaua i sTga ere 3 1 g
st 337 famar &, aFrens et 20
Tq 37 R &1 {o% 747 € 37 & Fifvay,
THIFA KIS, HT A7 F I2907 71T
37 5itfe &1 ZF Fzm@r foar & 0 g
w25 3§ @rer 72T %1 e F a9
90 F ST HF FLA AT F A 94
7 2 for gty foew iefraz & Fady
& g T 7 a2 §, gardy e fasga
A AT gE 1 AT 7 g —

“Another criticism made is that
Indian movies are mere cheap copies
of fareign movies. Often the stories
are borrowed from the story of a
popular Hollywood film, the dresses
and erotic scenes are lifted almost
bodily from them and introduced
into Indian films”

3T ¥ §97 67 A7 ot & F1= FE@T AFAT
g:

“Indian films are far removed
from reality and the film world is
something that has no relation to real
life. The characters in a film do not
behave as real human ‘beings. The
story does not unfold itself in a con-
vincing manner. the unrea! world
of films is therefore, lacking in con-
viction and fails to entertain.”

ZHT FHEY #T F90E F 4 65 F 997 23
o7 24 F #37 ™TE :
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“A boy of 23 in a reformatory
schoo! said: “In my opdinion 1t is &
bud thing for young boys to see
pictures showing a muan stealing.
Firtureg o: sangsiers enabled me to
beeome one of them. Movies show-
ed me the wayv to steal <utomo-
biles.”:

“The investizators made a iist of
ihe fricks learnt by young deiingui-
er:it: from films."”.

F'-E LETNR:FiEpH
trr=r=rw L Ef i snv' !:rtr T TRl TT5
A7 ™ 7 3T T |

§ g4t 7T 7 wgar |zar E
39 A7Z T9EA THTH F7 F 92 F1%
®ZT T GEAT T 1 TH "ii—-if'r Er
915 SAFT FAT wﬁ?a—-ezw ¢, IHE
% 7 AT § 34T AZATF

RITIAE UFE 1952 H UM FA
ar 1 1958 § AT FowAw v @)
1969 T J1EET 827 %1 7913 90 717
1973 ¥ g THTHT =MAT 0 2 1 FA
AT WERT FAMEA (% T 9T aF
ZAT 72T | {7 TZ AT 7 (60 IAM
7 fe=6t & =57 § U7 FoAr qugA
Z A1 3= E% fA aF wfeegfar
o = =Ttz ar 1 7z S QT
udeHz 3, 99T 339d Az 2 R v
q7HTT F 9T £, AT HrEo Hro THo
femrrm@ ez, sam s feza7a %
fam =q™ Famr IA

FTE FzAr 7 R @R ™ [
miaT &9 . 47T 751 £. TFIT a7 g1
T A== AT AW | AR FT TET HT
4ix 7@ o = ) gl avw wAT
ugm{ﬁrﬁimgqﬂr{a’m*r&mr
F1421 T§ £ | AT fa fedo s
4 Tz W1 E = qA &7 araqAi #wy
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waifer s & fog 2,785,000 WY
wftr v wr gt gt & qwwar § f
it o€ wrewrwar ot £

1 faw & ¥er & 3 Wi A
s# v yegy e aX &) dwwr S
Fegwm k:

“Any person, desiring to export
any film for exhibition outside India
shall in the prescribed manner make
an application to the Board for a
certificats in respect theroof and the
Bboarg may, after the examination
of the film gs provided in this Act
and the rules made threunder —

(i) sanction the film as a film fit
for exhibition outside India; or

(ii) direct the applicant to carry
out such excisions or modifica-
tions in the film as it thinks
necessary, before sanctioning the
film as a film At for exhibition
outside India;".

ag faserft wrvedorrs o § e o R
T ¥ e foardr oy & fog g0l )
W EE dtwr W o EE
urrws szwtr e ofewdw feldr
WA | W et wgrew ag ol ey
fir ot fomwr dwr ¥ v Tt o) feark
ary, Fuw vk Wt wver g1 7 W b
Y foest wvdt woeft wifig, a e
w3 & fag @Y 7 & wowe § e aw
vz § o o it §, oo ol o
woer Wt g 8 ve fag sy e
W oiTE w afw W

i mkgivize ¥ o wigr & fs
W % fod ot qrtdy ol oF
afetw ot w1 dwdv fy
:gqmmmmwm
'

(hed Amdt) BiR
#§ wg wiw fv St Wi Yy

forer 't e wre F e ot wrfia e
fawr Wl |

ot wryem wiigewre  (Ziwy)
wwrafer s, A W fedew g
fear war §, & Iwer wwdr won §
o frdas wr agw frege difvs £
¥ grar ay srwedy ot o § e e
o ¥ 5 veft e @, faee) dw
fordm s 6 wreardt Fwardl wr sy
iy wrar 8, farrit 3 Sreare ey T
¥ wahwrdt, g7 3ud e w @ A gy
@ wrweay & O wfew yoear & o
T W |

qg WUNET ¥R WY wrAvsA
o fau oft f5 ot a5 Amr A &
oeey g ¥ Wi ¥ & 7 qufe
sfr 7 &% ¥ ¢ fAq A7er7
oy fe A9 ¥ O S0 ) oAy WA,
A qF 7AWy w1y w¥, afE & fEwt o
anfagy €7 wrIgds W 7E |

w wrriw aee ¥ wpr R fs
ey et & ewelterar § 1 Afer gt
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THE MINISTER OF INFORMATION
AND BROADCASTING SHR L K.
GUJRAL, 1 am grateful to the House
for debauing this issue with so much
nterest You will recall that we had
debated this in February last and |
wag feeling that pershaps it mught Le
dufficult for us again to link up the dis-
(ussion we were having five months
ago but fortunately Members have
kept their munds so fresh that even
after five months’ break the link was
not broken and the discussion was
worthwhile

Let me recall that five months hack
some leading Members of the House
took part in the debate, namely Shn
Sreekantan Nair, Shri Salve. Shri
Harra, Shn Daga, Prof Mukherjee Dr.
Karmi Singh who was a member of
the Khosla Commuttee also though the
attended only one meeting—Prot
Dandavate and some friends spoke to-
day and they have all enriched the
discussion very much

What become obvious was the con-
eernlb‘:al:uﬂlmt-mﬁmu-
garding mmry‘bod,m-
hﬂﬂutlhulllmpawwhﬂn-
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dwum which could be used for good or
tur bad Particuluily mn a society uke
ours, we have to keep in mind the
unpact on munds, especially young
minds  Visual media. particularly the
film have come to occupy the (entre
ot stage in our cultural Lfe It Is a
fart whether we like it or not, that
toduy qll performing arts forun ilely
or unlortunately I think more unfor-
tunatel r then fortunately, derive their
inspiration more from the flims than
tice versa ] say so because I feel
that the peiforming arts should set the
standards for films and not vic® viria,
paiticularly when the tradition and
heritage o! our performing arts Is so
rich trom which we can draw a lot
I teel that our children in particular
have to be somewhat, 1f 1 moy =ay so,
sdaved from the impact of the flilms as
they are at the moment We have not
1ealised how much impdct this me-
dium, 158 having on the making of
minds In this regard, the Khnsla
Committee has done very good work
It was a committee composed of leuin-
td people who gave their time and ap-
plied their mind to study the various
aspects of the fllm and 1t came to some
conclusions the result of which 14 thus
Bi'l It i1s important to remember no*
only the impact the film has on aduits
and grown-ups but the deep impact it
has on the minds of the chuldren and
the vounger people The Khosla Com-
mittee has cxhaustively quoted from
the book Our Mome Made Children
hv Forman I shall take a few minutes
to quote some very pertinent quola-
tiong which the Khosla Committee has
given from that book I quote from

page 61 of the report

“55 Forman gtates that children
retain 70 per cent of what the adult
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educational films show that know-
ledge Increased 20 per cent to 40
per cent more on screening a film
thin on communicating the same
knowiedge through other means, The
author adug that o scene in a film
shapes the  attit des wand social
values of childien. Any kind ot
medium which employs visual as
well az aurac commmunication makes
n deep ond lasting impact apon un
impressionable mind "

“5.6 Forman pomnts out that the
mcntal make up of a cruminal in the
film 1s not explamned I1 15 not tiil
the very vnd that he meets his
punishment and m the meantime a
great dea! ! sympathy is aroused
for him  The part of many crimi-
nals in films is taken by popular
<tars who are well dressed, hand-
some and often rich In the same
wayv, 'ove without marriage consti-
tufes a disproportionately large part
of film themes, and the actors are
usually popular film stars There-
fire 1n the minds of the audience.
perlitu'ar'y the voung and 1mpres-
reinnahle part of the audience, a men-
cure o’ sympathy an.' approval is
aroused *

“59 The author says "Imagmme the
childrer from the age of six on ex-
poved to the flood of movies pounng
Fcross the screen, loaded chiefiy with
the well-knnwn movie trinity of love,
sex and crime with all the violence,
vulgarity and false values that so
many movies have. It 1s a question
whether the child will have hecome
sn excited as to lose sleep for a week
or will sleep so drugeed or exhaus-
ed by emotional fatigue that his
sleep will be m kind of stupor.
Whichever of the two happens the
price pald is exorbitant.”

This 1s the basic background in which
we have to examine the film scene as
such.

Wilm ne wel] know, leaves a great
dasl of impression.’ At T have said
just now. it is not only on the child

- —
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but also on the adult mnd. I, there- |
fore posc a question to this august |
Lody and, through this, to the s.cety |
as a whoie whether 1t 15 a matter of
sucial concern or nol.  Can  soctely
ighure thi, powerful medium’ Up tll
have we ur have we not let the
film alone to do whatever 1t can to the
oty Jbt o oarge” We have iet the tale
of the society, the shape of the society,
the fulure ol the soriety particularly
the future of the tender minds wn the
hand, ! thise whon we may choose
i call by and large, hinancial adven-
tutes These financia] adventurers
have not taken cinema either as an
arl, or as a contnibution or as some-
thing which we may cal' culture. They
huve taken to it for the purpose of
digging gold. They have not gone for
the purposc of retorming society and
realismg the responsibilities that so-
ciety imposed on them But, unfortu-
nately, a substantial section of them
have looked upon 1t for making quick
money by the <hortest possible methods
and possible means I do feel that at
least sometimes my friend. Shri Jyotir-
mov Bosu should agree on something,
hecause 1 am talking of culture and [
hone he 1s interested in culture more
than politics, at least sometimes

262
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I do feel that societv, unfortunately,
ns surh has turned a Nelson's eye to
thie very impurtant happening withun
the soriety as a whole Sometimes we
have been motivated by puritanism
We have felt that in our puritanism we
can wish the film out but the film could
not be wished out The film has come
and the film has invaded our cultural
‘ife: rather, it is now part of the entire
life of the society as a whole. There-
fore, when we have continued to have
an ambivalent attitude towards the
film as such the film has gone further
and made its imnact. . therefore, feel
that today at least the time has come
when we <should veslise that this
nowerful force has to be eontralled not
in the political sense but in the social
sense and used for social purposes.

T do feel that people who have secisd
consclousness and social responsibility
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should be given more and
| opportunity to maxe films. I
| that this sense of responsibility
be the basic ingredient for any cinema
| policy that we may choose to follow in
| this country as a whole. We should
! also face the fact that this medium in
| today's context has to be dealt with
and cannot be wished out I do feel
therefore. that towards this powerful
visua! medium which can shape the
society as a whole particularly in our
. country where educationa and cul-
tural inputs arc so much needed, we
should have a positive atitude be-
cause the film can be used to a great
dea! of advantage,

1 would also hke to point out ngan
going bark to the Khosla Commiltee.
because they have made o very in-
teresting ousery ation- they have
quoted from the same book to which
1 have just now referred --the author
claims:

‘We pav for our school system We
pay for our waler supplv. We al<o
pay for the motion pictures  What
would we say if any questionable
character wcere to be allowed to
come in suddenly and take charge
ot our children’s school? Or, if sus-
pected water wele even occasionally
turped into our mamns® What an
outery goes up if the milk supply 1n
a town is suddently discovered to
be 1n the least degree tainted. The
vast haphazird promiscous so [re-
quently 1ll-chosen, output of pic-
tures to which we expose cur
children’s mindy for influence and
imprint. is not this at least of equal
importance?”

This is the basic issue.

Unless we are able to treat and
decide to treat the cinema on the same
basis as we treat our text-books

literature, till then the cinema scene
as suchk will not improve. This can
improve not by censor awione. 1 am
not going to claim that sfter thiy Bill
is pasteq and after the new Censor
Board is get up, the cinema scene will

JULY 29, luis
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change. That can change only if we
decidé that social investmeni has to

SHRI MANORANJAN HAZARA
(ARAMBAGH): It has no comnection
with the Bill N

SHRI 1. K GUJRAL: 1 think, if
you wiil use more of your imagination
and less of your s:peaking-power you
will find the connection.

SHRI JYOTIRMOY
MOND HARBOUR);

SHRI I. K. GUJRAL: [ om glad
Mr Jyotirmoy Bofy 1s interested n
relevance,

BOSU (DiA-
Be relevant

I do fee! that unless we decide asg o
sociely thal socia’ invedtraert has o
be mace and cannnt hLe delayed, we
will only tace a soual penil. Unless
we are rea’y in oa position to evuive
and tuin our eyes fully on the contin
bution that film hay been muking A
stage s tast  arriving when we cun
fa e. lik= some nf the Western sxirty 8
a sociul catastrophe.

I think, for &aae Lune nuw 1 have
pleaded here and wulsce Lhot tne mam
miethod o unproving film 1y thut swociety
#s u whole and the Guvernment s
such must decide lv make substantial
imestinent i wlm o t.day’s contexl,
as [ have said we sev that [ilms are
macle by those who dre the worst type
ol profiteers. 1 nm not copdemning
everybody in filn  undustry, I am
talking of the financial structure of
film industry as fuch. Unfortunately,
that section of finances have gone
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about which my hon, friend, Shri Daga,
lg concerned angd in those countries,
we have seen that the Governments
there have made massive financial in-
vestments. Unless we make healthy
fnance avallable, unhealthy finance
and healthy films cunnot co-exist. It
is just pot possible. Unfortunately, we
have treated films as a “Kamadheny
cow”, We bave only tried to get en-
tertainment tax out of it. We have
not tried fo feed back any money into
it. The resuit of it is that the Alm
scene in totality is degenerating,

Recently, we have made a small ex-
perniment in  setung up the Film
Finance Corporation,  Although the
contribution has been very meagre in
15 years of the Film Finance Corpora-
tion'y existence we have been abie to
find about Rs | crore o! investment
cven then we have seen that the film
scene has changed considerably. Be-
rause of jintervention of the Film
Finance Corporalion, because of a new
wave of films and the emergence of
the regional cinema. there hag been a
contnibution  which  directly and
indirectly has been good even by
small investment., [ am very certain
that unless we decide that a percentage
of the earnings of the entertainment
fax will be fed back ino the fAlm
Industry, the cinema scene will not
Improve

Every day the technology of film-mak-
ing is becoming expensive. Raw film

it 1g becuming expensive, the eye is on
fhe profits as such. That is why all
the noslalgna we have about the older

coming in of the Film Finance Cor-
poration and also of persong like Shri
Satyajit Bay and others in the Alm
industry, & new type of ychogl if I
may say 90, & migority cinema has
xmwm This

cinema to a great extent has

1898 (SAKA) Cinpmatogreph
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contributed to the change of the attitude
of the people.

I am speaking in this August House
where the whole country is represented.
I do wish to appeal through this House
to the sociely and policymakers that
we must decide to invest in the cinema
industy as such and that only then
we can possibly create what we may
choose to call an Indian cinema.

SHRI NOORUL HUDA (Cachar):
Are you appealing to change social
values?

SHRI 1. K. GUJRAL: Social values
1 feel, cannot change only by wishes.
For changing social values through a
medium, investment is needed, and i1n-
vestment should be made hy us. I do
not exonerate the responsibilily of the
Government. I am trying go say that
the responsibility of the Government
1s conmiderably more beca
the Centre but also the
on crying that filma are
But what are we doing ¢ it,
much have we decided invest,
hke to ask. The States carn on
average about Rs. 60 crorey
on enterfainment tax. But in 15
we have invested only Rs. 1
through the Films Finance Corpors-
tion Naturally, you cannot change the
scene as such. | make appesls be-
cause sometimes my own heart breaks;

el
mi

5
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[Shri I. K, Gujral] arouse that publie opinion. To an

extent a change ha< come. 1 will give

the land of Tagore, where culture also " o inqications, For instance,

matters. 1f he tries to put himself
in that frame of mind he will be able
1o think of things better and finer than
what his ming is being upplied to al-
ways.

The scene has changed in th's
India hag undergone many
changes. Today India is the biggest

! film producer in the world. We pro-
. duce the maximum pumber of films

compared to any other country, and
if 1 am nol mistaken—I hope I am

' right in zaying so—that, in -pite of

everything, it is a very fortunate thing
that our creative genius in the cinema
has emerged and asserted itself com-
pared to the creative genius in the
world, We have seen that in many
competitions and many festivals our
film-makers have made their mark and
they have been able to shdWw to the
world that better films can be made
and have been made in spite of all the
difficulties that they have been facing.

This Bill is trying to remove some of
the difficulties that censorship has been
facing. Any consorship law, at ils
very best. is a negative force or a
negalive approach. It naturallv, can
have only a very limited role. Al-
though it must assert against vuigari-
ty it must assert against debasing of
taste, it must asse-t against dehumanis-
ing of sensitivitieg and finer values, it
must assert against perversion, it must
assert against glorification of the
goondas and it must resotre to women
and children their rightful place in the
society. Even then thig cannot be as
effective as public opinion because the
most, effective censorship In the country
is ultimately the public spinion. Pub-
lic opinion in this context has naturally

i fo be educated.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior); Where ig the publie opi-
nion”

SHRI I K. GUJRAL: That is what
.l am appealing for, You and 1 should

till about last year whenver the Cen-
sorship Board gave "A' Certificuty to a
film. the fAlm-mokers were gererally
very happy because they thought that
it would dig more gold. But now we
have seen a change in the course of the
last year or so. Whenever ‘A’ Certi-
ficate ig given, there is nmow clwuys a
hue and cry and the demand is more
for 'U' Certificate. This itself is indi-
cative of the change. Another indica-
five is this. The regional language
films for instance, Malavalmn films,
Kannada films and Bengali films. the
new ones that have come up in these
three or four States, have made a place
for themselves: they ore hased on
classics, on social investigation, social
issues. And this scheme ig ncw being
respected moe and more. But I do
feel that even then....

SHRI P. G. MAVALANKAR (Ahme-
dabad): If you are building a case for
quality films, let us spend more cn il

SHRI 1. K. GUJRAL: I do not invesl
anything on it. You a-e talking of
more and more. I say. let us invest
something on it. Unless we decide to
invest something on it the cinema
scene will not change. I Jo not know
whether you were here when I was
speaking on this point. Perhaps you
had been out. I am not accusing you
but on this I have spoken at length
because I am one of those who would
like you to feel—it is not a question
of this side or that side—that it is a
matter of common concern for all of
us. This is a powerful medinm which
makes and shapes the minds of men
and so it needs investment like the

SHRI ATAL BIHARI VAJPAYEFE
(Gwalior): Where are the c‘rema halls
even if yvou make better films?

SHRI 1. K. GUJRAL: Not only
cinema halls but better Alms have to
be produced, moze and more specialis-
ed films for children and young men
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need to te made and all this needs
investment. I think the stage has
come when the country should apply
all its mind whether we can or we
<annol al leas! pait with 50 per cent
of the entertainment tax {o see that
better cinemug cnme i1n and even the
number of cinema theatres thut we
have in our country as our iriend
Shr Vajpayee has d-awn our attention
10, 15 only about 7,800 Can ycu ima-
gine that the Sowiet Union with a po-
pulatlon of one-fourth of ours, has
1.40.000 cinemas. The UNES('O some-
time ago had laig down nnrms for
cinemas. Even 1f we fnllow those
norms m lhe developing co'iniries, we
should increase our cinema haulls by
thre¢ limes becauses what{ 15 hap-
pening to-day is not that cinemas
«.0 lew but the cinemas are ex-
pensive  The Inwest cinema tickel plus
the entertainment tax has become s0
espensive that a lower middle class
man or a poor man just cannot affo-d
to go to cinema at all It 1s not a
question that he cannot “e influenced
but he 1s kept out of the contact viith
the einema and entertainment 15 denied
to him. In urban areas more and
more we are finding tensions which
are not only economic temsions hut
non-economic  tensiuns also because
there 18 no release from those tensions.
We have made some exoeriment 1n
Delh: recently by starting an open air
cinema in the Rabindra Rangashala
whe-e we have kept the ticket at 50
paise and Rupee one. We have 8000
seats and you will be surprised that
every day every seat 15 sold and every
day 3000 people come who. I mwust sa¥
never go 1o cinemas otherwire and
people from Juggis and jhopris who
cannot just otherwise aflori ty go to
a cinema.

SHRI JYOTIRMOY BOSU It creates
a law and order problem.

SHRI I K. GUJRAL' That problem
will always be there wheneve: people
get together. But that does not mean
that we can afford to throw the baby
with the tube water. Therefore, I do
Teel fhat we should possibly think in

SRAVANA 7, 1808 (S4KA)
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having something in this
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terms of
cpntext.

Some of my friends talkel about the
cniteria followed by the Censorship
Board n rejecting the films In tne
last couple of years I am pailizulazly
keen that films that preach violence ..

SHRI JYOTIRMOY BOSU Whbhat
happened to the Member who was
cwght red-handed taking a bnbe 1n
Bombay”

SHRI I K. GUJRAL: I 1o nut k' ow
Perhaps Shn Jyotirmoy Bosu ki.ows
belter.

SHRI JYOTIRMOY BOSU Jyoli
moy Bosu gets the informat.on

SHRI 1 K. GUJRAL 1 would have
appreciated 1f the hon. Member gets
up and speaks The hon. Member did
not participate in the debate He was
busy writing his notes fur something
else. Suddenly something flashes ac-
ross his mind and he starts interrupt-
ing

SHRI JYTIRMOY BOSU: I am pri-
vileged to sit on the same bench as
the Chairman. Pleasq do not carty
coal to New Castle

SHRI 1 K. GUJRAL: I am prepared
to give the floor to Shri Jyolirmoy
Bosu to give us some worthwhile sug-
gestions. But he does not apply his
mind to matters of cullure. That s
the t-agedy That is the real diffi=
culty,

SHRI JYOTIRMOY BOSU: At the
present moment 1 am worned thout
the stomach culture 1n this countiry.

SHRI 1. K. GUJRAL: 1 hope your
negative approach will fil that sson.
As 1 was saying that we have been
trying fo assert and curta.l wviolence
and vulganty in the ciaema. In the
last year for instance, we denied eerti-
ficates tp 15 films. In this year in the
first 5 months, the Censo-ship Boarg
refused to certify 3 flms. Also the
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metreage of cuttings has conderably
increased. In 1973, apart from the
films which were not permitted to be
shown, about 15,000 metres were cut
from the various films. But cuts do
not solve any problems. As I have
said just now. all these are negative
methods. Positive methods have to be

found.
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Then I come to the points made by
Shri Sreekantan Naw who sald that
the set up is being made more cum-
bersome in respect of the Film Censor
Board for that, I would say. it 1s not
cumbersome but it Is being made sim-
plified in the sense that now we are
going to have six whole-time members
and the result would bs, since every
film will have to be seen by at least
one whole-time member  uniformity
in regard to the applicatiocn of the
rules will be there and it is far more
easier for them to sit with the nrsessors
of a particular language and take a
view on the film at the moment. With
the help of the honorary committees
we are nol able to make the impact
and that is why we have accepted the
recommendation of the Khosla Com-
gttee and we are going in that direc-

n.

Now I come to another point which
was raised by my friend Mr. Salve gn
this. He spoke about the vatious

of the filmy and he had parti~
wn attention to the film

]

it
§
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Now, Mr. Daga made a long speech.
and he wae particularly worried about

of those people who feel that cinema
tten

that the impact of the

easily forgotten! Mr, Daga also q
Khosla Committee Report, and Mr.
Daga said that they had talked
of Liberal approach. I agree. Liberal
and licentiousness are two different
things. I am all in favour of laberal
approach. [ am not a conservative
and 1 am not for a conservative ap-
proach at all but I am for a more
responsible approach. I do agree with
Mr. Daga that

SHRI B. V. NAIK (Kanara): What
you do is this. When it comes to prac-
tical things, what you are dJoing is
you are not going to introduce good
films, but you are going to cut the
bad films. That 1s to say, it is only a
negative function The hon. Minister
is very sensible and I am sure he will

give greater thought to it.

SHRI L K GUJRAL: I am grateful
for the credit you gave for being a
sensible one; you can say sensitivity,
ag well. because in art values I have
sensitivity as well We have changed
the approach the methodology ete. and
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S8HRI B. V. NAIK: What all you can
do witn the censors ig to iake a scissor
and cut the negative part but you
cannot substitute a good part.

SHRI 1. K GUJRAL: 1 have said so.
My friend, Prof. Mukherjeg is not here.
He also had talked of the need fo: a
se-~ible national films policy which I
Bave tried to enunciate just now and
also the Cine Workers' Bill. He had
algo talked about the Metro Cinema
and Shri Bosy is interested in that also
and because Mr. Bosu is keen that
something should be said about the
Metro Cinema. I would only like to
say here that we have set up a negoti-
ating commuttes from the various in-
dustries together and some represen-
tatives of the owners are also here
and the documents ae being examined.
I hope we shall be in a position to
settle this issue soon. (Interruptions).

SHRI JYOTIRMOY BOSU: You sup-
port Messrs. Gupta Brothers in Bom-
bay. And you, Mr. Ganesh, have given
him support.

SHRI 1. K. GUJRAL: He has given
me full support. 1 also feel that Shri
Nahaula, particularly, had talked of the
good fllms and the people's demand for
a good Alm He had asked for a Film
Corporation I am glad to say that
only two duys ago the Cabinet had
approved of the selting up of g national
film corporation. I think we shall be
setling it up very poon. With the
sefting up of that we shall be able to
sfart at least a new phase in import
and export of films also and earning
sgme money to finance the films cor-
poration to perform the responsibili-

is yery useful and learned. He has
talied about the gemerstion gap in
the government thinking. 1 do net
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think that there s generationn gap in
the government thinking. I think that
the generation gap is not in the con-
text that we are against what the new
generation wants. 1 am all for the
films which are youthful in approach,
which are youthful in their comp-eben-
sion, which are youthful in their art
films and which are youthful in their
sensitivity. But, 1 think :hat all that
is sold in the name of the youth is
not that either Prof. Dandavate or 1
would wish. I think it is not in that
sense that we have any generation g
problem. [ think Prof. Dandavate alsp
bad asked a question which needs a
reply. He has asked whether the ele-
ments which are extraneous to arts are
judged by the art form. I think it
would be too much if we say that all
the films are in art forms alibough
some of the makers do believe in them.
Do you know, Prof. Dandavate that
out 100 filmg which were started in
India, seventy per sent of the films
fall under it because people who are
adventurists and who have earned
money in something else—in stock ex-
change or something else—lo want to
venture infp the films* The result of
all this for making a good film. In
that they are neither interested in the
art films nor in aesthetics. We have,
fortunately, as I gaid just now, some
leaders who have a deep commitment
to the art films and the things of that
kind. I do pot thunk that there is any
difficulty coming from the censors or
from those who are certifying the
films as such.

Before 1 finish, I must compliment
Prof. Dandavate for his very very
beautiful speech on the art and tbe
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SHRI 1. K. GUJRAL: I am nol nble
to suy ‘Yes' or ‘No' because this is a
wiscus<ion m which, if Prof. Dandavate
wanty me to gay ‘Yes' or ‘No' I would
not Like {o reply. I can assure you of
ones think and that is {hat no attempt
whatsnever on our par{ will be made
cither tn regiment the art or {o iry to
cant-ol the art. We are snly trying to
elimnate those things to be urhealthy
and known to be perverse to debase
human walues which, not e~l: ncls us
a poison 1o our society bul is now
acting 1s a lava to qur basic and cul-
tural art value. We are now trying to
fight against this and not agairst the
ari films as such

Shri Mavalankar has natarally and
rightly asked that we must be always
canscious of the difference between
the freedom and licence and the liberty
of the people that is involved in it. I
think that ft is in that context only
that we are thinking of the present
meaesures because corelations of these
three only make the walidity to the
present Bill definitely useful. Shri
Rudra Pratap Singh has compliined
about the lack of uniformily of the
censors. [ think with the sppointment
of whole-time members we will be able
1o achieve that uniformity. He talked
at léngth about nudity and kissing, 1
think 1 have made my views known
on this subject in the meetings of the
consultative committee. i is ‘n the
broad context as Khosla Committee
has tried to see these things that they
have to be seen. Covered nudity and
covered vulgarity can be worse fhan
nudity. That is what is happening
tocay.

Shri Tombi Singh has drawn our
atlention angd rightly sy that we must
declare our nationa]l flm policy. T
have said just now how I am lnoking
at the scene and what are the ingredi-
ents of the national film policy. Shri
Gowder has talked about censorship
by the State Governments. This issue
was discussed at length in the Consti-
tuent Assembly when censoring and
films were made central subjects and
taken from the Concur-ent List I
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might quote a liitle from the speech of
Dr. Ambedkar; '

“Mr. Presiwlent. Sir, (he object of
bringing thig eniry which was orgi-
nally in the Concurrent List 1o the
Union List s two-fold. .

Firstly, to  prescribe o5 far as
possible a unifo-m standard
for sanction of films, and

Secundly, to preveny an  injury
being done 1o any producer of
a film whuse film may not be
sanctioned by any particulas
province for reason of some
idiosyncracy or gome standards
which are extra-ordina:y char-
acter and do not conform...”,

I think this speech holds good even
today and particularly in his State
polities  which is dominated by
cinema. 1 thunk the preseny sitvation
where censorship is a contral subjeet
is correct but while appointing six
members we are going to post two of
them at Madras and they must know
the local languages of the region be-
cause only then the censorship will
be possible. Since India i« naking
many films we have provideg in the
Bill assezeors to assist the \/hole-
time members. Our policy will be
to have the Chairman and iwo mem-
bers in Bombay: two members in
Madras and one member in Calcutta
50 that they are able to lonk after
all the fllms made in those areas. My
friend Mr. Reddy had asked me tn see
that people knowing varinug langunges
are appointed on the censor Board.
Well. we will try to do that as far as
possible. Some friends have ntked me
the pre-censorship of the scri-
Pts. 1 is not an impracticable sugges-
tion but it does not serve much pur-
Posr because films are not made by
:w. They are made as films deve

ot Ho wigw ww: e oo ¥
wvamar fe oy e ¥ wff o e ¥ o -
it e B, '
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SHRI JYOTIRMOY BOSU
bring a Pumjab: film 1o hm

1 <hall

SHRI I K GUJRAL Iet um
please do S0 That 13 why [ bave
succeeded In persuading hve or siX
States lo set up cinema corporations
to make more cinemas, because ulti-
mately that will be mo-e vseful than
just avesling  mMoOD®ys n cinemas
which have already been made.

My hon friend Shri Sharma trlked
of the extra expenditure iovohed. I
thunk there was a great deal of coob-
tradiction in what he sald On the
one side, be was very much concero-
ed about the social impact of Nlms
and on the other side, he was more
concerned about the couple of lukhs
of rupees which would be gpent on
'censoring of films, But I can assure
him that most of it wil] be recovered
because two are going to increase the
censorship fee also and so it is not
as if in the end the exchequer will
be loging money on this
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treat with considerably mare seinnus
ness the cinema scene as such wnd help
us and the socicty in evolv 1g « com-
prehensne him policy which to a very
oreat eatent fortunately has been
spelt out in the Estimates Commuitee's
1eport The Estimates Commuitee’s
report has been verv wholecome wnd
usefu] and we are irvng (o evolve 4
policy based on that
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MR CHAIRMAN The question 18
“That the Ball further to amend
the Cinematograph Aet, 1952, as

pas ed by Rajva Sabha, be taken
into consideration™

The motion was adopted
Clause 2 was added to the Bll,

SHRI MANORANJAN
beg, to move,

HAZRA 1

Page 2, omut lines 4 to 10 (16)

I have moved this amendment be-
cause in my opimion there i1s no need
for a reviaing committee because
the.e 1. alresdy <nother commitiee
for the puipose | hope the hon
Minister will accept it

SHRI I K GUJRAL.
fortunately not in a posiion lo
agree with my hon friend. The
question of a 1eviung committee
came in becauce some people used to
file appeals, Uptil now, our proce-
dure 1~ that appeals are disposed of
by the Ministry and the Mmster
either after see;ng the films humself or
after taking the advice of some of
the evperts We are now instifution-
uhaing 1t We are going to have 2
panel of about 12 learned people who
know about films and about law,
out »f these 12 we shall choose &
panel of two or three every time an
appeal comes. and the Minister will
follow the advice of this panel in
dispocing of the appeal 1 think this
i1s betler institutionally than any dis

crelionary powers given even (g ibe
Minister

MR CHAIRMAN, I shall now put
amendment No. 16 to vote.

I am un-
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[Mr. Chairman] pointed by the Central Gov-
Amendment No. 16 was put and e
Sepatived. and 12 honorary members ap-

MR. CHAIRMAN: The question is.
“That clause 2 stand part of the

Bill", :
The motion was adopted.

Clause 2 was added to the Bill.
Clause 3—(amendment of section 3)

SHRI R. R. SHARMA: I beg to
move.

Page 2, hnes 14 and 15—

for “five other whole-time mem-
bers ang six honorary mem-

substitute—

‘“five hono-ary members".' (3)
Page 2, lines 22 to 24—

for “and the other whole-time
members shall receive such
salaries and allowances as

may be determined by the
Central Government and the
honorary members”*
substitute—
‘“and the other members includ-
ing honorary members” '(4)
SHRI M. C. DAGA: 1 beg to
move:
Page 2, lines 14 and 15—
omit “and six honorary mem-
bers™ (7).
Page 2—
omit lines 16 to 19 (B8).
SHRI MANORANJAN HAZRA: 1
beg to move:
Page 2—
for lines 13 to 15, substitute—

“(1) for the words ‘mot more
than nine other members ap-

Committees in five regioms,
namely, Calcutta, Delhi, Bom-~
bay, Madras and Guyjarst
where five regional commit-
teas shall be constituted”

shall be substituted;” (17).
Page 2, line 18—
for “three” substitute “five” (18).
Page 2, line 19—

after “industry" insert—

“as artists, technicians and
workers in any of the five
regiona] centres, namely,
Calcutta, Delh:, Bombay,
Madras and Gujarat” (19).

ot vorom e Awmfs o,
Profimwizs g ke
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oty w7 IFN : Aq09fa wEET
FATS 37 FZT T4T g——

which shall consist of the Chairman
and not more than 9 members. What
is the amendment? You want that
- there should be 5 members and 6
more honorary members. That means
11 members—it is compulsory.

98 U8 AAqT 41 fF ITHT 42717 59T
aveatg fraer, #fea o7 27 11 59970
FY 3 g~ w7 qieang e,

The Chairman will get at least Rs.

*~ 4,000 per month,

TE TG w AT I R 2 7

mAN —Ee ¥ a7 FEr g—

You have said that there should
6 honorary members. What should
be the qualifications? Nothing has
been said that these wiil be the
qualifications of honorary members,
What is the purpose behind it? I
have not uniderstood it. What is the
report of your Committee?

“We are firmly of the view that
the present system of entrusting the
preview of films to a panel of
honorary examinees consisting of
persons who have little sense of
responsibility and who have been
appointed in the exercise of Gov-
ernment’s patronage should be
completely done away with"”.

This is the suggestion of your Com-
mittee. Now I have not understood
why you want to have 11 members.
There were only 9 members and that
was to be the limit.

Now you want that there should be

11 members. That is the mandatory
provision. One Chairman and 11
members. That means 12 members.

" 'That means a heavy expenditure,
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aF T9F %37 2 fF e I 9u7 AE
g Z4 T e -ATET F91 @ e—
T FY ZEST FATE |

For the words ‘not more than 9 _
other members' you have substituted
‘five other wholetime members and
six honorary members’. It means 11.

ZA T FEHE #0 9§ T 437 FOOU7
AT FAET A 32T 5—

Each member will not free house
accommodation and other things;
then Rs. 3,000 per month.

0F TVE 5T FE %
AT FEF TAT 47

I have not understood this. The
Examining Committee, Revision Com-
mitee, then Board, then Appellate Tri-
bunal and then Government.

ST 5 AT 59992 F TH GIEAT OF
fhed /19719 3414 F (AT 6 TAZ FTAT
9T A-~17 JT a5 AT F INITE 0
3w 2 AT HA Z A7 § 45 T W€
A A5 FATTIT0—A(3A AT 77 247

w®E —

If I make a film first it will go to
the examining committee; then it will
go to the revision committee; then it
will go to the board. Afterwards it
will go to the appellate tribunal. Then
it will go to the Government, You
must not use your powers and that
Government is the best which governs
the least. Then seven assessors will
be there. One examination committee
and then a revision committee and
then the board.

#r i frae g 78f far m g,
#1% fafm adi 21 — '
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SHRI JYOTIRMOY BOSU: On a
point of information. At every stage
what 1s the amount of contribution
thut 1s required?

SHRI M. C. DAGA: It says here:
where any film ..the Government
can call for the record. There is revi-
tion power with the Government. It
says here: the present censor board
1s not an independent body; its deci-
sions are hiable to be sct aside by any
cirder of the Government. Therefore
it 15 condemenced .. gz mg Fur L —

(Kl S B T TR A B B
9T WeTAT ATEA F | FTILAT TH
TEg @ A= § agy faeon
ZU7 | BT F ATE F 95 09 G A B
qEe A4 & 1 W A1 @H1AT £ AT 3R
g7 arEe ifwT )

It says here’ the assumption that
mistakes will be rectihed by a kigher
authority arou-es almost umiversal
condemnation

WIT & ATE F TN FIE UL AL X\
fFaFIAS 3313 T 140 3571 Q9
wqfzqr § AT STA1 74T 3N ¥ S
mifew aar 2 7 T AT AT
AT FAAT WFy § TAN W AW
91 AT AT AT F1-T £ STEEH
mAT q g Y A Yt

I have not understood the logic be-
hind. What are your argzuments?
‘Then, there is no limit as tc¢ how
much time a committee will take.

& argar g fe wwew ac o i
wifar | wrafeafn w59 ¥ farar
oigw o, frfom s70 7 e
gy AW, ¥ SFA fwwAr W
iy
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17 hrs,

SHRI MANORANJAN HAZRA: I
agree with Mr. Daga that there should
not be so many commttees, but I
disagre¢ with him regarding the num-

ber of honuiary members. I have
proposed In my amendment that
there should be five other whole-

time members and 12 honorary mem-
bers appointed by thc Central Gov-
ernment to look after the performs-
ance of the regional committees in
Calcutta, Delhi, Bombav, Madras and
Gujarat, where five regional commit=
tees shall be constituted 1 have
given my amendment from the practi-
cal point of view 0 tnat the cause
of the cmme mdustiy mi2ht be served
bettel,

SHRI 1. K. GUJRAL: Mr. Daga
has not fully read the whole thing.
Uptill now we had a wholetime
Chairman and a board of honorary
members.  Then we have the exa-
mining and revising committees., At
present these commitives comprise of
punels of honorary members, drawn
fiom varwous sections of the society.
Naturally the responai'ility they owe
to tne board 15 mited We ca.l upon
them to sacrifice a8 part of their time
to come and see a film The result
1s. the composition of the commiltees
varies from film to film and there ia
no uniformity in the applwation of
policy That i1s why sometimes a film
15 rejected und another more Licenti-
ous film gets through. How we are
changing it We are going to have
a Chairman and 5 wholetime mem-
bers. We are meaking it compulsory

that every film must be <een at least '

by one wholetime member, who will
be primarily responsible to enforce
uniformity of the policy Then we
have 7 assessors drawn from various
language areas. Every film will be
seen by one wholetime member and
2 assessors. If there is difference of
opinion between the wholetime mem-
her and the assessors, it will bé re-
ferred to the revising committee
‘vhere at least two wholetime Inémn-
bers will sit. Our basic agproﬂ is
that responsibility should be fixed.

[N
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The composition of the Board will
be Chairman, five wholetime mem-
bers, 3 more from the industry and 3
more drawn from educationists and
people with cultural sensitivity. This
Board will lay down the policy. The
reil work will be done by the whole-
time members,

Coming to the volume of work, on
an avcerage, the bouard examines 430
films a year, ie. 40 Lo 30 films a
month, ie. 2 to 3 films a day. It s
not very light work. As a matter of
fact. nac of the suggestions made to
the Khosia Commitlee was that there
shoul] be 20 wholetime members be-
caus: they thought the load was su
much. [n order to save money we
have tlwuaght of unly six for the time
being 1 hope they can cope with the
load

So far as the methods and proce-
dures which should be followed are
concernccd, kindly keep one thing in
mind The procedures arce laid down
in detail in the rules and directives.
My attention has been drawn to the
total load India makes about 450
feature films. It also makes 1,000
short film¢« India will be importing
approximately 200 foreign films,
which we had stopped for some time.
So, the total load of films to be seen
is about 1300 to 2,000 films a year.
This 15 the dimension of the problem.
I hope mvy friend will appreciate this
batie icsue.

SHR1 JYOTIRMOY BOSU:
tation of American films is
scandal.

Impor-
another

SHRI [. K. GUJRAL: I have a
great deal of weakness for Shri Jyo-
tirmoy Bosu. But he looks too heavy
when he sits and talks. If he stands
and talks, it will be good for his
health and I can reply better.

Shri Hazra has also raised more or
less the same point why we should
not stick to the honorary people. I
have said just now that our experi-
ment has not succeeded and the en-
Hre spirit of the Khosla Committee
Report is that this experiment of

Cinematograph 286
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totally depending on Lrnorary peo-
ple is not successful.

SHRI M. C. DAGA: Yovu have
prescribed the qualifications of thn
thr~c members from the film industry.
What about the others?

st wfoRorwaim : WIEHAT
@7 & ¥ % 3577 39 I A7 ¥7 77
Z 1IN ma glgr | A9F AHEY
% fam f fE7 7 qw0 g AT o
#4av A4 Z AT T FATRE FC AT
z fa o qrer fa P ama § af
fan symi & whcr dwwTe AR,
YT T AT

MR. CHAIRMAN: I siall naw pitt
all th amendments to clause 3 to the
vote of the House.

Amendments Nos. 3, 4, 7, 8, 17, 18 and
19 were put and negatired.

SHRI MANORANJAN HAZRA: Sir,
the amendment of Shri Daga should
be put separately.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): He is not pressing it.

EHRI JYOTIRMOY BOSLU: Sir,
on & pomnt of order. Shr1 Daga has
waxed elogquent when he moved his
umendment. Then the hon, Minister
gave him a dressing down and he
also announced that Shr; Daga i1s not
pressing his amendment Don't you
call it intimadation? 1Is it gomething
that should be done on the floor of
the House?

MR. CHAIRMAN:
point of order.

SHRI JYOTIRMOY BOSU:
must apply your mind to it

MR. CHAIRMAN: Mr. Daga never
pressed for his amendment and his
amendment was negatived. 1t has
already been voted and negatived. The
mover of the amendment did not want
to press it geparately. (Interruptions),

SHRI JYOTIRMOY BOSU: The
hon. Minister took a quick step, went

There is no

You
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to him and came back saying that he
is not pressing the amendment.

SHRI G. VISWANATHAN: This
happened under your very nose, Sir.
(Interruptions).

MR. CHAIRMAN: Mr. Daga, are
you pressing for your amendment?

SHRI M. C. DAGA: ] am not pres-
sing.

SHRI G. VISWANATHAN: Accord-
ing to rules, he cannot withdraw his
amendment,

SHRI JYOTIRMOY BOSU: There
is a clear rule that once an amend-
ment 1s moved, it cannot be with-
drawn. Even il there js a single dis-
senting voice, he cannot withdrawn
it. It has to be put to vote,

MR, CHAIRMAN: There is no
question of withdrawing it now. Al-
ready, with the sense of the House,
all the amendments were put together
and negatived.

SHRI JYOTIRMOY BOSU: We
called for a Division.

MR. CHAIRMAN: No amendment
was pul to vole separately. With the
sense of the House, all the amend-
menis were put to vote together and
lost. If Mr. Daga had said that he
wanted his amendment to be put to
vote separately, it could have been
put separately. He does not want to
press his amendment.

All the amendments were put to
vote together and negatived. So, all
the amendments to clause 3 are lost.

Now, the question is:

“That Clause 3 stand part of the
Bill" Let the Lobbies be cleared.

The lobbies are now cleared. The
question is:

“That Clause 3 stand part of the
BilL”
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The motion was adopted.
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Clause 3 was added lo the Bill

Clause 4—(Insertion of new
3 A and 3B.)

section

SHRI R. R. SHARMA: I beg to
move:

Page 2, lines 41 and 42—
for “as many regional officers”
substitute—

“not more than three

officers” (5).
SHRI M. C. DAGA:
Page 2, line 33,—

regional

I beg to move:

for “seven’ substitute “three” (9).
Page 2, line 39—

omit “shall not be entitled to any
salary, but” (10).

SHRI MANORANJAN HAZRA: 1
beg to move:

Page 2, line 3.,—
after “fit” insert—

“fifty per cent. of whom shall
be representatives of the
organised budies of artists,
technicians, employees of
cultural institutions,” (20).

Page 2, lines 41 and 42,—

for “(4) At each regional centre,
there shall be as many regio-
nal officers”

substitute—

“(4) At each regional Centre,
there shall be two paid mem-
bers (wholetime) of the
Board, who have got profound
knowledge in literature, his-
tory, culture and customs of
the region concerned and not
less than two regional offi-
cers who shall constitute
regional Committees together
with the honorary members™.
(21)
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Omit lines 13 to 20 (23)

o Trw e wal  wanafy wEaw,
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SBHRI M C. DAGA Here a new sec-

tion 3A 1s being inserted Here it 15
saud

‘Fo- the purpose of enabling the
Board to efficiently discharge s

functinns the Central Guvern-
ment may appaint i
Who should make the Jonointment®

Should the Cenirul Goverament make
the appointment or should the Boaid
make the appointment® The funclions
are to he discharged by the Board but
the appointmentg are made Iy the
Central Government Why 18 it s0”
After all 1t 15 the Board whith has to
discharge 1ts functions and vou san
that the Boa-d shall efficienthy ais-
charge its functiony and examine the
fims in different languages under this
Act and for that the Cenira) GoOv-
crnpeny may appoint as man, asses-
sone as 1t thanks fit"  After all, the
Board Is meant ta dischaige the duties
8o, it is the Board which shculd ap-
point the assessors Then, why ‘as
mahy asgessors as il thinks fit' Thiee
should be enough If you make it 7
what will be the expenditure?

Then, you come to sub<clause (2)

:

SRAVANA 7, 1896 (SAKA)

Cinematograph
(2nd Amdt) Bill
When you bave said, ‘The as-essors
ghall receive such fees or allowances
as may be prescribed’, where is the
necessity for the words ‘The assessors
shall not be entitled to any salary’
What 1s the purpose of *hrse words
You have the Bill with you kindly
look mnto 1t and see how the Bull s
brought befo-e the Parliament

SHRI MANORANJAN HAZRA
(Arambagh) I have already moverd mn
amendment No 20 which za)»
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after ‘fit" insert—
after ‘fit" inseri—

“, fifly per cent of whom <hall be
representatives of the crganiz-
ed bodies of artists techm-
cians, employees of callural
institutions "

1 thuink the i1dea of my amendmenti is
clear and I do not want to make a
lengthy =peech

My next amendment No 21 wants

“At each regfional centre, there
shall be two pmd membe=s (“\vhole-
time) of the Bourd who have got
pofound knowledge in literat irc
history culture and custums of the
region concerned and nnt Jess than
tiwo regional olficers who shall const:-
fute the regional Committees to-
gelher with the honorary Mem-
bers "

The idea Is o i

My third amendment No 2’ is Page
3 omit Lines 13 to 20

These are my amendments ] wanf a
culegolical answer from the M-'nisie-
and I hope he will enhigoten me 1n this
rospect

SHRI 1 K GUJRAI. So far as my
friend. Shn Harra’s amendments are
concerned, they are more or lesg re-
petitive As I have already explained,
the scheme of the Bill s 1o try to
introduce the element of whole-lime
membe-s because on the basls of the

, Khosla Committee recommendations



Cinematograph JULY 29, 1874 Foodgrains aflotted to 292
(2nd Amdt.) Bill States during January-June
1074 (H.A.H. Dis.)
[Skri L K. Gujral] MR. CHAIRMAN: I will now put

we have come to definite conclusions
th.! it is nol possible for us to func-
tion ag it is, on the basis of honorary
members only. That is why all the
amendments. But what Mr. Hazra's
amendment suggests will defeat the
scheme itself. Therefre, I regret I
cannot accept it

Shri R. R. Sharma's amendment
also is similar to the one of Shri Hazra,
We have experimented over a num-
ber of years on the basis of honorary
members and we have not succeeded.
That is why we have set up the Khosla
Commitiee on the basis of whose re-
commendations we are amending this
law. We want lo Introduce pn element
of whole-time members, My friend
Mr. Daga was very much worsied
about one thing: Why this legal quibble
as to whether assessors should be paid
or not pald® It iy made clear (hat
assessors are not going to be whole-
time members; asses<ors are going to
be there whenever they are called to
assess a film; they will get allowance.
That is {he main spirit behind the Bill

SHRI R. R. SHARMA: He i< confused
with the word ‘sala~y’ and ‘allowances’.

SHRI I K. GUJRAL: Mr. Daga
has a legal mind_

SHRI M. C. DAGA: You have given
the provision that the assessorg will
be appointed by the Board. They will
not get salary. Why do you put the
words. receive such fees and allow-
anceg as may be prescribed? What 18
the necessify for this? Voy say ul-
ready, fees and allowances, as pres-
cribed in the rules.

SHRI I. K GUJRAL: I Yave vheady
sald about this. Thig is merely legal
quibble.

MR. CHAIRMAN: T will row put
Amendment No. 5 of Shri Sharma to
the vote of the House.

Amendmens No. 5 was put and
negatived

amendments Nos. § and 10 by Shri
Daga to the vote.

AN HON. MEMBER: He wanted to
withdraw,

SHRI M C. DAGA:
to withdraw.

MR, CHAIRMAN: 1Is it the plea-
sure of the Housc?
SHRI JYOTIRMOY BOSU: No, Sir.

MR. CHAIRMAN: Al right, I will
put the amindments to vote.

I want leave

Amendments No. § and 10 were put
and negatived.

MR, CHAIRMAN: I will now put
amendments Nos. 20, 21 and 22 to the
vote of the House,

Amendments Nos. 20, 21 and 22 were
put and engatived,

MR. CHAIRMAN: So, the amend-
ments are negatived,

The question is:

“That Clause 4 stand part of the
Bill"

The motion was adopted.
Clause 4 was added to the Bill,

MR. CHAIRMAN: Now we take up
the next item on the Agenda-balian
hour Discussion.

17.30 hrs.
HALF-AN-HOUR DISCUSSION

CriTeniA TOR ALLOTMENT AND QuUaNTTTY
or FooDGRAINS ALLOTTED 7O SraATES
DURING JANUARY 10 JUNE 1974

MR. CHAIRMAN: Now we may
teke up balf-sn-hour discussion, Shri
Ramavtar Shastri.

[De, Howy Austav in the Chair).



